Demands for
Grants, 1873-74

[Mr. Deputy-Speaker]

and not exceeding Rs. 88,49,000 on
Capital Account be granted to the
President to complete the gsum
necessary 1o defray the charges
which will come in course of nay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Education’.”
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DemAND No, £7—DEPARTMENT OF SOCIAL
WELFARE

“That a sum not excecding
Rs. 22,09,52,000 on Revenue Account
and not exceeding Rs. 4,17,000 on
Capital Account be granted io the
President to complete the sum
necessary fo defray the charges
which will come n course of pay-
ment during the year ending the
31st day of March, 1974, m respect
of ‘Department of Social Welfare'.”

DeManp No, 92—DepPaRTMENT or CuL-
TURE

:“That a sum not exceeding
Rs 5,59,34,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come m
course of payment during the year
ending the 31st day of March, 1974,
mn respect of ‘Department of Cul-
ture'.”

Demanp No 93—ARCHAEOLOGY

“That a sum not exceeding
Rs. 2,18,08,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Archaeology’.”

MR. DEPUTY-SPEAKER: We now
take up Private Members' Business.
It i{s assumed that Private Members'
Business starts from mnow and two
hourg and thirty minutes time is
allowed from now onwards,

Shri Arjun Sethi.

APRIL 8, 1878
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1540 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 62 and 65)

SHRI ARJUN SETHI (Bhadrak):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI ARJUN SETHI: I introduce
the Bill

MR DFPUTY-SPEAKER: Shri

Rana Brhadur Singh Absent

1541 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Seventh Schedule)
by Shri Arjun Sethi—contd,

MR. DEPUTY-SPEAKER: We now
take up further consideration of the
following motion moved by Shrl
Arjun Sethi, namely:—

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

On the last occasion, Shri S. P-
Bhattacharyya was on his legs. He
may continue hig speech.

SHRI S, P. BHATTACHARYYA:
(Uluberia): The other day I spoke
about the Bill. I oppose the Bill be-
cause I do not want that the authority
of the State should be taken away
and education mude a concurrent

[*Published in Gazette of India Extraordinary,. Part II. Secton 2
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subject. I do feel that the Centre
must give sufficient money, so that
education may develop. But, I also
feel that the BStates must have the
right or the authority to develop
educatiom: The subject of education
should not be taken away from the
States. The problem is that most of
the resources of our country, are
conicentrated at Centre and the States

have not been able to find edequate
money,

My alternative suggestion is that
States must be given full right 1o
devclop education and the Centre

must give all the required money for
the development of education. We
must know that in our country, there
are so0 many languages and every
language must be developed and the
State must take the responsibihity to
develop that language. If you bring
everything under the control of the
Centre, then, the development of
lunguages in the States will be check-
ed and this will not fulfil the senti-
ments of the people and a'sc the
interests of the people, From this
aungle, I oppose this suggestion that
education should be made a concur-
rent subject. But, I support that the
Centre must take full responsibility
so that prnimary education can be
developed in every State on 1ts own
1esponsibility. This 15 the suggestion
that I would like to make.

1542 hrs.
[Sur1 K. N, TiwaRy in the Chair]

SHRI B. R SHUKLA: (Bahraich):
Mr. Chairman, Sir, I strongly oppose
this Bill. The reasons are, though
it  lookg very well that everyihing
should be done by the Centre pri-
mary education and secondary edu-
cation ig a very big task. I think
the Centra] Government has not got
the requisite personnel to implement
the programme of primary and sec-
ondary education in every nvok and
corner of the country.

Moreovir, the Siate CGovernments
would be very reluctant to part with

Constitution 3I0
(Amdt) Bill

the function of implementing primary
and secondary education in their res-
pective States. Theretore, a very
keen tussle between the Central and
Btate Goverhments is likely to occur
on thig issue.

Moreover, education in ditterent
partg of the country 1s conditianed by
the local circumsiances prevalcnt and
the State Governments, rather munic-
palinies and zila parishads etc are the
best institutions i» understand and
appreciate the needs and aspirations
of the people Living there. The Cen-
tre would not be & very competent
authority to look into this aspect of
the mutter Hen'e my submissinn 18
that the Central Government, whi~h
18 responsible for implementing so
many programmes tor the eradication
of poverty, squalor and ignorance
throughout the country in the broad
perspective’  should not be further
saddled with the responstbility of
looking alter primary ang seconaary
education,

There is another aspect of the mat-
ter. Already we know the Central
Government employees arp clamouring
tor more pay and allowances. The
moment the Central Government {ake
upon themselves the burden of imple-
nting the programme of primary and
secondary education al]l the tieachers
engaged in primary schools and sec-
ondary schools shall ifso facto
become employees of the Ceniral Gov-
ernment and they would be demand-
ing a pay which would be much more
than what is their present pay under
State Governments, I think the Cen-
tral Government are not in a position
to take up the work of primary and
secondary education on financial
grounds also as it would require huge
funds.

It is very easy to talk in an attrac-
tive way that everything should be
done by the Centre, but the Centre's
resources competence and efficiency are
very limited. We have just now conc-
luded the debate on the Decemnber for
Grangs of the Education Ministry.
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Members have voiced their concern
that all 18 not well evep in the sphere
of education conducted by the Cen-
tral Government If the Central
Government have not been function-
ing very wel] in the hmited sphere of
education, could we expect that they
would do better when an additional
burden is cast on the Central Gov-
ernment” My submission i1s  that
ihis 1s not possible Therefore, 1
oppose the Bill and say that the State
Governments under the present set
up are best fitted to carry on imple-
mentation of primary and secondary
education

WMo wer¥) ArOEw qivy (W)
waTafe werew, swia fagad grer fre
T off 0y faog e F1 SR @
T & 7@ e ) R T awT
¥ qm vab fay Sfew e @
T[S FTHTA T AT FoeAr v v
Farvrg a®w 3T A 2 AT T
T T | oy 7 faura
TATY AT @ § ST et W AF TG
g s 9T & fama #@Y
WY ¥y AR ¥ gre F A w7 gET
TR AT § | T A% IET AER &
Y gy A WY & e g &S Ay
T @ &wt 2 foms av ¥ wem
TE ¥ THNIT gy g &, Uer
T ¥ frareemy ¥ wow @
awar &1 Afew afk oF ¥ @ ow
™ W fmy ot faa R AR afx
forer #1 w9 o Tvg T ¥ ger
#T T TER "W W ¥ OF,
wfy 7 W Wt wor AW g,
LT HT FAT W JIT FIFF
I W AR O DT AT s
@ fox > FER ¥ 99 w9 Ay
W faowwr @ w@ M ? W W
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¥ e anda ot 7ff wv g
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I W gF 3 T NV FT TG0
= fr #hig f aEr W & o
WTAT Heq W AT A Ew R W R
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g R Ay gy owEr fe o

@
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Ffrafedr & afy g gs wed erey  deT ) 7Y § ag W daT A @), g

W wegE w A @ § ot Ay i
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Y FrAvEEAr g, gUTC BT WwEy )
g R el @ owEw
1 W IIX gy BW §E IuT fae
FvaT WfEd | W@ 9% W fagaw &
wg § W faduw &1 wE wifew
Wi darfr 4 qE T & fEw ae
w51 g AfFT ag 99 v ¢ fE
Fg a@ FT G 9O e @
fr ag e & s =t gE, forert A
7 faw s & ot ofvada & awa
g 99 & foir oy o wrEE A Y o
AT § 48 ¥ qOq AHENT £ 2 W
et & waw aamaw qfradw 90
i WIS qg v WrEAT day gy wf F
fr g fovem & g ¥ F9TQ Y o
71931 @ § | forerr gwe ol o 10
woarer fag gf & 1 &W 99l e
re ¢ 5 g e agfs o=
vifmfee gFr arfed &few ag & 8
W oE o far ¥ oA T
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TrgEE o oF frw W da O &
:rammis WYT U ST @
7w feafr og oz @Y o€ § i pet
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frardf TTET SEE ACH ARG AT,
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&% Wy fady, T ST AT WIS AT
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1T FTH A8 T AY IF IR
W WA 9F T Ig T I
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ot fe 77 wawifow $F 577 & Ay
ITa & 9 5 g7y @) w<r =il |
7 mRT F w1y AT THT A
Fgm f Weda avare AT A ST I
aifren § vaw1 frafg @ gt forar
vaft & 5@ gw F 1ty ag fafesT
w7 A H7 M faae @@ frag -
AT K FEA AT WA FT E AT
AT TR AT § T F e AT
gardr forr &1 s wR faAa ¥
WTETT g7 ATfed | 0AT W g
wifsy G 37 7 Favarw AT,
39% wiErs Fr fawrg g1, wmaf+
fagr 27 Wiv ag @ v A% | T
s A1 iR & gare AT A6 g AT
WA E 79 A% Oy SRy T
T 71faeT F1 qEgw 57 faeg e
ATHI & g9 § 48 FTH 7T frpam ST
wifgy, 72 & faaew &
MR CHAIRMAN: Shr; Ram Gapal
Reddy.

SHRI M RAM GOPAL REDDY
(Nizamabad): Mr. Chairman, I «can
understand the feelings of the young
M.P Shri Arjun Sethi for bringing
forward this Bill before the House.

Now, Sir, we sea in our country
that there are over thirty-eight cror~
es of uneducated people. 'When we
achieveg our Indepehdence at that
time, the population of our country
wag only 30 crores while the per
centage of the educated people was
only 16 per cent. This means about
five crores of people were educated
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While 25 crores of them were uneduca-
ted. To-day we are having about
35 per cent of literacy. It means that
we arehaving only 20 to 22 croreg of
educated people while i{he remaming
are uneducated persons. This has
haturally prompted the mover of this
Bill to bring forward the same be-
fore the House,

The question now is: whether this
should be in the Concurrent List of
Bubjects or it ghould be withip the
purview of the States or it should be
within the purview of the Centre.
Whether it is within the purview
of the States or the Centre 1t
is all the same, National cake
is same whether you cut from
this side or that, 1t does not make a
difference. Whether it ijs with the
Centre or at the Stales, il is all the
same. We have got only limited re-
source. With these, how can we sol-
ve this problem? The problem is
for our administrators to administer.
Our population goes on increasing at
the rate of 400 per cent while the
population increase in  advanced
countries is 100 per cent. Whereas
President Nixon gives education to
one boy, our P.M. hag to give educa-
tion to four persons, This we are not
realising and nobody has talked
about it. Unless and until there is
some sort of birth control, it is im-
possible to wipe away the illiteracy
from our country. Once Shri Ashoka
Mehta stated on the fAoor of the House
that we always remain in the same
place where we were, And that is the
fate of this country,

A @@W & war, -y g
L

Whatever amount we may spend,
we cannot have the cent per cent uni-
versa] literacy in this country.. The
present rate of increase in education
is only one per cent a year With
this, how can we wipe out the illit-
eracv trom this eountry? It will take
another sixty yesrs. We have here
got 18 crores of uneducated adults
this country, They will remaln so0
for more number of years. That is

why I say that this ig a great prob-
lem. For that any amount would
not do sny good, The only solution
for this piroblem is that each educated
person should teach one uneducated
adult in lds life—each one, teach one
my hon. friend, Shri P, Venkalasub-
baiah, has correctly put this. Unlesy
and untll that method is adopted, any
amount of money that is spent will
Bo to waste. Moreover, in our coun-
try, students remain on strike for
six months; teachers remain on strike
for six months. . The Opposition
Members may talk about Haryana
teachers while someone else may
speak about some other teachers. If
these people go on strike and when
they come back from the strike, the
absence should not be treated as leave.
or else the tendency to go on strike
will remain with the teachers. Even
when teachers remain in the school
they hardly work 3 or 4 periodsaday
whereas Kisans and others work for
15 hours a day.

16.00 hrs,

It is the poor man's money which
is bemng paid to these teachers,

The educated people have done
more harm to the poor people than
anybody else The educated are
educated at the cost of the uneducat-
ed people. They are paid from the
treasury. They take bribes, For
every single work they are paid three
times. They have private tutions
So a kind of hatred is being generat-
ed in this country against educated
people. They have become parasites
and trouble-makers in society. The
educated go on waiting- till they get
some remunrerative job. That is
why we are pressing that education
should be job-oriented and everybody
has to do some physical work. Pan-
dit Nehru used fo say that there are
veterinary doctors who mnever touchd
an animal in their life. 'That is the
fate of the country. Young ministers
are incharge of education and I urg®
upon them to s¢e that some
training is given from 1st standard to
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be made to work in flelds and facto-
ries compulsorily. Then alone they
will become good citizens of the‘coun-
try. Otherwise, we will have no
scope, The only remedy is that
every MP, legislator or officer should
educate oneg uneducated adult. Now-
adays everybody has become very
selfish, I am sure, Sir, in your youn-
ger days you must have educated sev-
eral uneducateq adults. Every poli-
tical party should have this as its
aim that they should teach some
people at least instead of insti-
gating them to do violence. Unless
and until we follow this constructive
mothod, there will be no future. In-
dia docs not belong to the Congress
party only, It belongs to all the
partics and all the people Some
people are living in this country, but
their souls are in some other countri-
es. During the election time the
politi~sl parties make use of the un-
educated people in any manner they
lLike If they are educated. they will
use their own intelligence and know
for whom to vote.

That is whv itig inthe best inter-
ests of all political parties to try to
educate all the uneducated adulfs in
the first stare and then leave the edu-
catiop of small children to the state
Governments,

Then, family planning must be
strictly enforced. If anybody pro-
duces more than twop children, the
third child should be refused any
fanlity or social benefit. If a man
produces more children, it is not res-
ponsibility of Shri Yadav to educale
them.

o Gw wx wei o (Iwda)
waraft Agaw, & oF T wET XA
g, Wt v ¥ gadvy wie @ & e
A ¥ ofmdy s OB oan
ol T onfer ot § 1 & o
aftrat wr wwY &, afc oF & A
a fiw ¥ of vk g

dF & @ a1 W S q@E e,
afon d Tl mfaro S

So, the third child should not be
given even admission for the school.

While some of the private schools
are very good, some others are prea-
ching communalism. Government
should put a check ahd refuse those
schools grants. Unless the govern-
ment become bold and do something,
nothing will happen. I would requ-
est the hon. Minister to use his youth-
fulness in fulfilling the inlerests of
the nation at a whole.

*SHRI E.. R, KRISHNAN (Salem):
Mr. Chairman, Sir, on behalf of my
party the Dravida Munnetra Kazhag-
am, I rise to oppose the Constitution
(Amendment) Bill of Shri Arjun
Sethi. 1If this Amehding Bill is ac-
cepted by the House then Education
will be brought over from the State
Tist to the Union List of our Con-
stitution

Sir, during the past two days of
discussion on the Demands for Gran-
ts o! the Central Ministry of Educa-
tion, many hon. Members who partici-
pated ir. the debate invariably refer-
red to the failure of the Ministry in
allending to the problems of educa-
tional progress in the country. If
the Central Government could not
make any tangible progress in educa-
tion during the past 25 years, I doubt
very much whether by taking over
Education to the Union List of the
Constitution this Government will be,
able ta do anything much

Sir, it I am to be honest, I should
say that the Centre’s unwarranted in~
terference and unimaginative educa-
tional programmes bave led to the
ereation of many thorny problems for

The Original speech was delivered in Tamil
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the States which are doing remarka-
bly a good job I can compare this
attempt to take over Education to the
Union List by giving you an ex-
ample,

You know, Sir, that ‘industries’ 1s
in the State IList Still the Centre
has made wide encroachment on the
State sphere  With what result? I
will not be far from the truth if I
say that the backwarq areas 1n the
States continue 1o be neglected and
the Centre is not able to pay adequa-
te attention to the development of these
areas except by offering some pittan-
ce of grants to the States for the in-
dustrial development of these areas

Similar i8 the case 1n education
also The Centre appointed Dr
Raghakrishan Commission, Gajendra-
gadkar Commission, Kothar1 Com-
mission and s0 on whose valuable re-
ports have not seen the light of the
day These Commissions were ap-
pointed with the gbjective of usher-
ing n umform  higher education
throughout the country Dr Laksh-
marawwarm  Mudahars Commission
made valuable recommendations for
the improvement of sccondary edu-
catiof®in the country but they are
adoring the shelves of the Ministry
of Education at the Centre

You know Sir, that there 1s the
University Grants Commission at the
Centre which disburses grants to the
colleges 1n the States without even
consulting the States  Then, there is
the Nationa]l] Council of Educational
Research and Traiming, which 18
trying to brning out books on modern
scientific lines from primary edu-
cation level to college education

, In addition to the existence of Cen-
tral Schools in the States, the Gov-
ernment are proposing to have some
sort of Model Schools in the States

1 have stated these facts to show
that the Central Government want
to spread their tentacles of power
far and wide, even when they are not
able to exercise it in the interests of
common people. I need not say that

India 15 & land of diverse culture and
languages. The Central Government
having all the powers in their hands
will not able to do justice to the grow-
th of diverse culture and languages of
the country They have not beenm
able to do so uptill now and they will
not be able to do that in future also

In this year’s Central Budget only
a sum of Rs 25 crores has been allo-
cateq for educalion, which 15 just
162 per cent of the total budgetary
allocations This 1s the importance
that has been given to educalion by
the Centre 1 would like to  show
how the States give greater imporian-
ce to education by quoling the exam-
ple of Tarml Nadu In this year’s
Budget a sum of Rs 113 crores has
been allocated for education includ-
ing medical education, agriculiural
education educational fa ilities for
Harnan. etc This 15 aboul 24
per cent of the total budgetary allo-
cationg of the Tamil Nadu Govern-
ment I wonder whether the Centre
will be able to make any «ignificant
dent 1n the problems of education
with this weagre allotment of Rs 25
crores for the entire country I have
to say that the States are ex<raising
thenn 1ight and dischaiging therr du-
t1es enjoined upon them to the pro-
gress of the people Thercfore, there
1s no need for taking over Education
to the Union ILast

Recently a German e~onomis{ Dr
Schumacher wisited India On his
return he hae expressed the view that
80 per cent of the people living in
rural India is 1n intellertual and cul-
tural ghetto If you look at the Ap-
proach Paper to Fifth Plan, the game
thing has been stated that the urban
educated class does not care to edu-
cate their rural brethren It has
also been suggested that in the Fifth
Plan a sum of Re 1,030 crores should
be allotted for primary education

I am also afraig that if the Bill is
accepted by the House, it will pave
the way for the Central Government
to impose Hindi forelbly on the non-
Hindi spesking people. The interests
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aand wellare of the minority com-
munities in our country and also that
of a large number of non-Hindl spenk-
ing people will be in jeopardy if edu-
cation is taken over to the Unlen List.
I strongly oppose the Bill of Shri Ar-
jun Sethi which if passed will ene-
ble ¥he Cowtral Govermment to de the
very same things I have narrated.

With these words, I conclude.
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SHRI DINESH CHANDRA GOSWA-
M] (Gauhati): The Bill moved by my
hon. friend, Shrl Arjun Sethi is of
great importance. To g great ex-
tent in the entire country, thinking is
going on whether the Centre should
take over the subject of Education.
Even in this House, Sir, when I lis-
tened to the speakers who spoke he-
fore me, ‘I find that their opinions
have beepn to a great extent divided.

Some points were raised on the as-
pect that the Centre should not take
up Education as the resources position
of the Centre does not permit it, Mr.
Shukla sald that bhecause the Centre
does mot have sufficient finance which
will be necessary to take up Educa-
tion, therefore, the Centre should not
take up this subject. It has also been
said that since the Centre will have
no means to impart education, so, it
should not take over Education. I feel
that these are not very well-consider-
ed and valid objections regarding t.
present subject-matter of the debate.
Because, Education is a subject which
we_ cannot neglect on the ground of
inadequacy of finance, As Steel,
coal abd all such materials are the
basic materials for the development of
material resources of our country,
s0 also, obviously, for the develop-
ment of the mental and moral re-
sources in the country Education
comes as the first and the formost
subject. Our conmideration should not
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be based on whether resources are
available or not available, but our
main consideration should be based on
other aspects and not on these aspects.

Then, Sir, I have no quarrel with
the last speaker who saig that there
must be some change in the entire ap-
proach of Education, But, the ques-
tion now is whether by trahsferring
ihus subject from the State List to the
Centre, one will be able to bring ab-
out a complete and desirable change
in the Educational system. Now, to-
day even in this couniry, there are
institutions which are under the guid-
unce of the Cenire directly wunder
Central supervision and control.
There are institutions governed under
the provisions of Item 64 of  Last-l1.
But these institutions also suffer from
the same handicap and require the
same change which was urged by my
previous speaker Merely to think
that by changing this subjest trom the
State to the Centre g change will be
brought about will be only thinking
on Utopian lines.

In some of the Constitutions of the
other countries also I fing that Edu-
cation has been a State subject. It
1s 50 1n USA and Cahada and in Aus-
iralia. In all Federating States, it is
a Slate subject. Of course one can-
not say that countries like India can
vompete with USA, Canada or Aus-
tralia, but these wundoubtedly are
some guides.

ot ATCW® T Siafee S A
#r g, ag & Strvar = g

SHRI DINESH CHANDRA GOS-
WAMI; I could nol lay my hand im-
mediately to it although I was very
much interested to know about it.
What 1 personally fee] in respect of
this entire aspect is that today the
States are not in a position to real-
ly cater tp Technical Education, be-
vause, the {ype of resources and man-
Power needed in the sphere of techni-
cal education is something which they
9o not possess to the desired extent,
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We require more filnance and more
resources, The standard of technical
education,—whether it is imparted in
Tamilnadu or in U.P-—will be the
same always, But there will be vari-
ation in General Education, It is quite
natural that so far as General Edu-
cation is concerned every State will
try—and rightly so,—~to impart gome
of its own cultural heritage to its own
students, So when we discuss this, we
have got to discuss this in two com-
partments, Technical Education will
be one compartment and General Edu-
cation will be another .compartment.
I feel that for the proper develop-
ment of Technical Education, this
shoulg be taken over by the Centre
So far as Genera] Education is con-
cerned, it should be left to the States
concerned. Ours is a country with
different cultural heritage. The
greatness of India lies in its unity in
diversity. We should give opportuni-
ty to the Stateg tp express themselves
adequately in the sphere of General
Education and therefore I  would
plead that this should be left to the
States.

It is high time that it is necessary
that we consider some amendments in
regard to certain of the itemg which
we find in List 1.

So far as Education is concerned,
we find Item Nos, 62 to 66 relating to
Education,

Item No 62 says that the National
Library, the Indian Museum and
some other Institutions like these will
be under the Centre.

Item No. 63 says that the Banaras
Hindu University, the Aligarh Uni-
vermty and the Delhi university will
be the Central subjects. The way
things are going on in Aligarh, Bana-
ras and Delhi, I am almost rather
apprehensive whether bringing uni-
versities under the Ceniral control
will help in the development of edu-
cation. Past experience does not
prompt me to look with favour any
idea of taking over by the Centre of
the entire educational system of the
country.
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t6hri Dinesh Chandre Goswami]

Item No. 86 relites to Coordlindtion
ang ‘Determination of Standards in
Institutions for Higher Bducation or
research and Selentific and Technical
institutions. The iriterpretation of
this item, item 88, by different Supre-
me Court judgments has led to a
great confusion in this respeét. The
Centre ghould come up with certain
concréte policy on it. ©On the medi-
um of instruction the Supreme Court
hag said, the University can have its
medium of instruction, but if, in the
opinion of itk Supreme Court, such
fixation lowers down the standard of
education, then, the university has
no jurisdiction.

1 think it was in the Gujarat 'case
that the ‘Bupreme Court decided ¢hut
the University can fix the medium of
instrudtion but H the Bupreme Court
comeg tp the conclusion that the fixa-
tion of medium of isdtruction has
lowered the standard of edueation,
then the Universily has no jurisdic-
tion and the Centrdl Government has
jurisdiction. May I pose a guestion
at this stage? I the Supreme Court
competertt ‘to judge whether the stand-
ard of education will come down by
the fixation of a mredium of instruc-
tion or is it within the eompetence
of the educational guthorities or the
University? Should the University
subject its judgment to the opinion
of the Supreme Court in this matter?
Afier all, when the DUniversity fixes
the medium of insiruction, it does so
after a lot of consideration.

SHRI P G. MAVALANKAR: May I
rise on a point of fact since he has
referred to the Gujarat case and the
Supreme Court decision thereon and
say that the issue was not the stend-
ard of education? The Gujarst Uni-
versity wanted that only Gujerati
should be the exclusive medium of
instruction. The Bupreme Court
said that Gujarati cannot be the
medium; it may be a mediam one of
the media of imatruction.

ni

'has beep dewilt 'with. Y -am reading
from Basu’y ‘Canmentary,

‘‘Consequently, 'the ‘Btate lagisliture
has exclusive power to legislate re-
garding medium of instructions of
indtitutions ‘for primary or seconda-
1y wducation. The Btate legislature
ghall ‘heve mo power as to the medi-
um of instruction in mstitutions for
higher and scietttific or tettmical
education if such legislation is like-
Iy to result in lowering the stand-
ard of educstion™,

These were the observationg in g case
coming from Wysore. I think that
even in Gujarat case, there are some
such observations.

What I am saying is that the Sup-
reme Court Judgeg sitting in their
pedestal agre not in the best positiomr
to judge whether the fixation of medi-
um of instruction will raise or lower
the standard of education, I empha-
tically suggest that the Supreme Court
is not the proper authority who can
decide whether the standard of edu-
cation will go up or down by the fixa-
tion of a medium of instruction, but
it is for the educationists ahd univer-
sity authoritles to decide on this mat-
ter.

From this point of view I feel
there is essentially a need for amend-
ment of the different schedules, the
relevant items thereunder, to make
it more v “iform ang broad-based so
that a proper p-licy on this eould be
laid down for bewng followed through-
out the entire country,

Therefore, while I do not suppert
Shri Arjun Sethi in toto because I
fee] it will not be proper to confer,
on the Centre the entire power ih
regard to education since the Btates
should also have certain liberty parti-
cularly in regard to general education.
because every State woulg like to



329-  Constitution
(Amdt.) Bill

resources for the development of

technical edlitculon. So far as tech-

nical education is concerned, we may
think afresh and bring it within the
purview of the Centre.
high time we removed the confusion
prevalling on the guestion of medium

of instruction in all parts of the coun-

iry. Hence the Centre should have
a through probe into item 68 and put
forward some guidlines for all.

ot Twewe (3mF) - Ewi
oy, o weiw ¥ ff § o fagaw
e ¥ ey & wraew U IqET & AmdA
F7A1 g, Wit ag wwiwe f s & @
T &, o s fire & Amee ¥ O
arr & stfa, weaw Aoy & == & wfq
T YRWIT AT AT § W G Y
TFR w1 T 9 TE & 1 o fawaw
¥ 3oV ¥ aamar nav § fE

‘“Tg 919 97 4 I FT F1E WAW-
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T, 9@ IR wafaw o Rvegfis
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FTA FRT § | IO §F AT w7 Ay fiw
o A waeqrat R fre &), oy &
Aarfywre ¥ £ ¥ Foo, e O
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wgt aw fre &t waer §, @ W
qzfa ¢ 3q ¥ a0 o §OF ¥ forer
T TEY HT A § 1 |y § 9 97 e
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fasrer T ) & W g B WA
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A ¥ I 9T Al f W ogw &
I T AW & WA ¢ Wi gy
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v & Tfaw &) & 9 Wt ars
WY N Al g g 5 wdar geray
AT, OF AT A & W o9 oY eawy
G A7E § WRA § | O wdeEy
e 03 forar s wrE AT A )
¥ qefat o7 G go mywr A A
& frre v o g g fe s W
gfses @@ 9T W <@ &, IT A @
TOY o0 & W @17 w997 @ dar
T AT & 1 II® T a1 WA 2
AU Gl U

wn W W o wn g 7
AT T & R W § Iner Tedey
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& @ g WT A T FS A Y
WA @R I TR IEHTar g
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SHRI GIRIDHAR GOMANGO
\Koraput) Mr, Chairman, Sir, I am
very much thankful to you for having
given me a chance to speak on this
resolution.

The mover, Shr1 Arjun Sethi's view
15 to transfer the primary and secon-
dary education to the Central List 1
want to submit here that education —
whether 1n the States List or in the
Central List or Concurrent List—is
in Education List For instance, the
cow may be white, black or red in
colour but the mmlk 18 white m colour.
Like that, the aim of any education
should be the man-making education
By that I mean give education to
all the chuldren, all the youths and
also to the adults so that all of them
become godd men

You know education 18 only for
obtamning diplomas and degrees. We
cannot deny that We do not want
to deny them the diplomas or degrecs
But at the same time, we must also
k¥now what Shr1 Chanakya sald ., He
defines educated person in the follow-
g terms.

ara 'm'.ﬁc; TRIAY | HIEE
A wAqAy T qefy ® afex

According to his definition, true and
proper education is to realise the
heart of others. Jf we see the recom-
mendations of the Education Commis-
sion, it says that our education should
aim for moral and spiritual. Educa-
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tion should also be man-making, True
education is for the head, the heart
and the hand also. But now our edu-
cation is such that we get knowledge;
it caters to the head and the heart
but our hand is idle. FEducation has
become theoretical. We are not very
much practical. Our schools should
be half theoretical and half practical,
We have introduced it in some schools
concelved of by Mahatma Gandhi.
We have introduced it in some schools
and in others. So, the whole educa-
tional system should be changed so
that we can be self-sufficient and
self-employed. Dr, 8, Radhakrishnan
said:

“We cannot climb the mountain
when the very ground at our feet is
crumbling. When the very basis of
our structure is shaky, how can we
reach the heights which we have
sel before ourselves?”

So, from the top to the bottom
we should look into the difficul-
ties facing the schools, teachers and
students, including the financial diffi-
culties.  Seo, it is very difficult to
Jradicate the defects of education
rapidly. We can do it slowly. From
today we have to improve and change
the present system of education.

Coming to primary and secondary
education, real education, begins from
the time the mother begins to take
the responsibility of the child. Pri-
mary education is for the age group
5 to 8 years, The mind of the child
is compared to the white blank paper.
Whatever teacher teaches, that will
be printed in their mind. So, those
who are employed in primary schools
should be good teachers and they
should teach the children how to lead
their dife in future. That is why Gov-
ernment should give the higest prio-
rity to recruitment of good teachers
and providing the best facilities for
the students.

Indian education needs a drastic re-
Construction, almost a revolution, This
is the view of the Kotharl Commis-
tlon, What type of revolution? We

CHAITRA 16, 1805 (S8AKA)
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want cultural revolution, social revo-
lution, educational revolution, which
will give the results for the reforma-
tion of our life. The aim of the Ko-
thari Commission is to bring about
a revolution not in primary schools
but at other levels of education also.

So, if we really want to change
our educational system and the socio-
economic life of the country, then
we have to adopt the recommenda-
tions of the Kothari Commission,
which has given very valuable sug-
gestions, If we implement them then
we can have not only a good future
but also a good present.

SHRIP.G. MAVALANKAR (Ahme-
dabad): Mr, Chairman, Sir, I do
appreciate the intention of Shri Arjun
Sethi, the mover of the Bill. He has
brought forward this Bill to amend
the Constitution of India to make
education entirely a Union subject.
But I would suggest at the very out-
set that the remedy that he is indicat-
ing in his Bill is not one which will
cure the disease or solve the problem.
In my opinion the remedy he suggests
is neither healthy, nor worth welcom-
ing, nor effective. I say this for seve-
ral reasons which I will briefly
narrate,

Before I do so, let us see what the
mover had in his mind when he intro-
duced this Bill. He complains of
lack of funds on the part of the States.
Because the States do not have ade-
quate resources, therefore he feels
that this subject should go to the
Centre, assuming of course that the
Centre has more financial resources.
Secondly, he feels that the subject of
education will have to be made the
responsibility of the Centre. So, the
mover has two points in mind, name
ly, paucity of funds at the disposal of
States and the inability of the States
to look after responsibly the urgent
need of education.

I agree with the Education Minis~
ter, who said only a little while ago
that he does not want to enter into
any unbealthy snd unhappy coniro-
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verys of Sintas versus the Union. I
do net thimk im this partieuler Bill
the idex ix tn create that controvery
of States being pitted sgeinst the Cen-
tre or vice versae.

I wish to submit that in a country
like India, which is big and has got a
great many variety of things, it would
be very unfortunate if we make all
our educational endeavours entirely
the responsibility of the Centre. The
problem of funds is, no doubt, real
and genuine. I suggest that we can
certainly find some ways and means
with regard to more and better Cen-
tral allocation of funds to the States
concerned. But because the States of
the Union are unable to foot the Bill
of their respective educational pro-
garmes, you cannot argue that is the
reason why education must be lifted
bodily from the States and taken to
the Centre. As I said a little while
ago, India is a vast country with a
fot of variety, social, cultural, linguis-
tic, regional and cconomic and I feel
that the educational programmes and
endeavours of this vast mnation must
be able to represent and reflect those
varieties. Therefore, if you make edu-
cation a Central or Union subject, you
are unwittingly, even though it is not
your intention, wrying to make educa-
tion an instrument for producing regi-
mentation and dead uniformity in this
vast land of ours. It is fram that
angle that I feel that the subject of
education must not be exclusively in
the hands of the Union.

in the midst of varisty that we want
te achieve unity. But unity Jees not
mean unifarmity. My dificulty is that
the Bill, instead of producing good
results, more allotment of funds, will
only aim at produeing a dead unifor-
mity which will kill personality of
the States. i.et ws net forget that
India is federation by chaice, India is
a country where we are respecting
the dustinct personalitiss of States.
Each State of the Union has a persv-
nality of s own, the flavour of its
own, the taste of its own.  These
different tastes and cultures are not
at all, as of necesity, in direct con-
flict with the naiural desire of the
Union, 1e, the whole country. There-
fore, I feel that, in order to preserve
these very necesary and natural varie-
ties 1n the Indian Unuon, we should
see to 1t that education remains in
the hands of the States.

I would in this context quote one
story. Many years ago, an English-
man went to a continental country,
France, He was an official of the
Education Mimstry from England and
was talking to his counter-part in
Paris. They were talking about va-
rious things At one pomt, the French
official, said, ‘While you and I are
sitting here in Paris at the desk of
the Education Department, I can tell
you right now, at this pointed second,
what is happening where in the whole
country of France, what subject is be-
ing taught, what is the time-table, who
are the people teaching the subject,
syllabus, etc’. And the Englishman
naturally and very correctly reacted
and revolted; he almost collapsed. You
can imagine what will happen if, in
a country like India with its big size
and varieties, there is that kind of
uniformity throughout the country.



33 (Amdt.) Bill

Bill and got his intention and anxiety
well expresed, will withdraw this
Bill.

In conclusion, T want to say this. I
started by saying that I appreciated
the anxiety and intention of the mo-
ver. But I am unable to persuade my-
self to agree to his preposal. But then
what is the remedy? If you cannot
have education as a Central subject,
is there any remedy to keeping edu-
cation as it is in the State subjects? I
would suggest that one remedy could
be to make education a Concurrent
subject, so that the Union has some
chance, the federsl Government has
some chance and scope and some more
manoeuvreability in regard to finan-
ces, laying down certain uniform prac-
tices, establishing certain healthy con-
ventions and so on and so forth. You
can do that if you have it as a Con-
current subject and not exclusively as
a State subject.

From this angle and the arguments
that I have advanced earlier in my
speech, I feel that I must oppose this
moved by my hon. Friend, Shri
Arjun Sethi
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g A S7 ¥ T1q 45 3¢ 9% F AN
feafei &, 55 ¥ 7.0 w1 = ¥ Ffww
w7 8 wmR-ee fediam sy g,
wg w3 farar figer gar AR TE WY
faidi &g ) wmEewst i &, ve W
frofn 573 § fre 9@ &1 oo Ry
g1 TTAr @ RS ASTU BT WRE-
swarw, foar st ar sam-war
WERAqEvT T2 | A7 #2
Fifs & TaTIAT gW WY W W@ @
o g5F 42 GueT it faar & o -
F-HT7 T A ATEEH TR
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I T SE 9T THiAS FTF Augmar
T o &wx 6T §3raaT 3 @ & or ¥
oS F (&0 F60 T T0ERT0L &r 7}
FTWE )

g9 X 9% ¥ 77 & i Wi fay
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(farerr) ® & gamw o, ST
afar Forar s w1 IR a1 33 FI
N ey feafor &, Aew #Y o feafr 3
TEFT AT A B AT T | W g
Faw g3 ¥ faware s A WY
wa: g ¥ 7g Sra § 6 g iy
e AmTEa Y. . . .

i\-wmmﬁ(wh) AfeAT<
w4 % W ey R ?
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A, FFARE AR Sqoae &
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Few g Rt I § Fe X W,
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foreer i fover @3 o W &
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FR—q Rt wrT W wfewr W fer
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gafy o, agt aF ™ faw W
T —are gwrd qrEf s oww
a5 ¥ gov fwT vk fas Ay I
AT e T AT e w3
o & &Y TW B Ae-TreT FC A | Wi
ag d=w wehw T Qe gy W
d=t w1 wpex WY g FERwA
W & 1§ g W wg ¥ A g
= i ft 7 T fF arew &+
FARE FT & W A IT $aw T

e & xa fad g @—Lar aoer
T e R

ot qrae A F W H:!Fﬁ'a'm'
aer § e e gmgﬁsﬁrm
wsee faee # W@ @ 78 Wiy o

q qg WA R §, a9 d
aawar 5 g OF qEa faer ot oY
AE T WA W1W, IW 9T oY fa=e A
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% F3aT § UK qfF Q0w faw 7@t
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T 7 9 9 "o § g fear g,
SR TOAARRE F BT TR 65T
TEIT FL WK B 9 WEW WY W —
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™ Wl & §1q § ¥ W ¥
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HIT T At A Aot F—mar
oY w7 0¥ faer oz ¥ W2E §—ITw!
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W A9 FR—qH 7 ' § W
qugm fr R s w g e W
o ¥ §
SHRI ARJUN SETHI: I am very

thankful to the hen. members who
have participated in the discussion: on
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this non-official Bill and advanced
their arguments for or agminst it
Whatever be the grounds adduced,
most of them have opposed it. The
point is that today the problems of
education are so acute that unless we
‘do something immediately and urgent-
ly to solve them, our country cannot
as a whole be in a happy position.

Shri Mavalankar while spesking
advanced some arguments. I had
mentioned only two reasons to make
education a Central subject in the
statement of objecis and reasons. But
while speaking at the ntroductory
stage, ] advanced 4 number of points
in support of .t. Unme is the national
integration of the country as a whole.
Another is the economic, social and
political goal which we envisage to
‘be achieved 1n the best interest of our
country,

So, the objectives I have enumerated
are not these two only. There are a
number of objectives. Unless we
achieve those objectives, it iz very,
very difficult to susrain or preserve the
unitary character of our nation as a
whole. My friend Shri Krshnan
form the DMK sad that Tumil Nadu
has done such and such things. It is
true they have done something to-
wards development, It is well and
good. But looking to the other States
my submission would be that if such
kindg of development could be made
by the other States in the Indian
“Union, certainly it would be for the
best interests of our country.

QOur esteemed Deputy Minister of
Bducation, Shri Yadav, has also én-

for the betterment of the country. I
am glad to hear it from the hen.
Deputy Minister and I am grateful
for his presence and his participation
in the debate,

1L want to submyt hefore the House
what qur Prime Minister has said,
while she was speaking on the occa-

sion of the 28th year of India’s tryst
with freedom, from itha ramparts of
the Red Port, I would like to quote
her words. Bhe said:

“The States have not got enough
talent to run the higher cduca-
tion. The subject of education
should be a concurrent subject
with the Ceatra having an agency
of its own.”

She further usked a question, “Have
the full possibilities ¢f the present
system of education been {fully
brought out? With laxity everywhere,
it has not been"

“Education, is meant to develop
the best in the personality of the
taught and giving it a biological
sense of adaptability to the socio-
economic milleu and not for in-
culcating this ism or that ism”

So, this is the main problem which
our educational system is facing to-
day. Unless our goal is clear, our
system of education cannot improve.
Without bringing politics in all these
important subjects, if all the States
or if all the Members here 10in
this endeavour and participate and
work together, certainly the problem
before us could be solved in no time,

Lastly, I submit that after our De-
puty Minister's assurance to improve
the quality of education and to do
something immediately for the better-
ment of the educational gystem, I
wish to seek the permission of the
House to withdraw my Bill,

MR. CHATRMAN: The question is:

“That leave be granted to Shri
Arjun Sethi to withdraw his 8ill
further to amend the Constitution
of India.”

The w;otion was adopted.

SHRI ARJUN SETHI; I withdraw
the Bill.

The Bill was, by leave, withdrawn.

—



